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‘ Respcndents haue not flleé geplv tno;nh the

) appllcatlon Wgs admlt ed on 30 S 9'], and theyﬂhave been
glven S zf‘F:Lc:Lent opportunltles f‘or -his purpose. The
learned counsel for the respowdem-s seeks 3 yeeks? time

| to rile reply uhlch is granted Rejoinder should be -filed
within 1 week thercafter. .List before the Bench on 5.3,92

on which date the cace will be heard finally irrespective

. | .| of uhether reply is, Flled or not. : AV v
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s i Neng for applicant T ' "
) e PC Cherian : peso
(E;) i We have passed tmaday an mrdar in .0A 220/91 -

| listing 8 of the 36 cases at &l.%m.? ‘to 36 in to=days?
‘causﬁylist for final hoaring on 3043492. The gther cases
. ,m@nti@ned in the caust list are ‘not ripe for, hearing.
‘lt is not neces.ary $0 hear them together unbil the -~ .
mleadamgs are complete. The Registey fs dxrecﬁed to
flzst these tases separately as and when pleadinge are

| completed. ‘ .-
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“e~F N Respondents are d&rccted to fila £ aply m;*hzn 3
fuecks with copy ¢o hhe “pllcant who may file rcjmxﬂder,
;1F any, within 1 week fhereafter. List before Registrar
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None for tha appllcants. !

Respondents represented through counsel. On behal$

of Respondent's, counsel

seeks one mors opport&
nity to file reply.

As past chance, time till ‘

1.5.92 is given to the'raspondents to Pile reply,i
~ if any, with-a copy to the appllcan5|ﬁm1may flle
. rejoinder, within 10 days thereafter.

tion of pleadings call on 2.6.92.

For campleq
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Ndne,fqr the applicants.

Réspondents_rapresentad through Counsel.

Respondents %?gtFiled their reply on 30.4.92 and

the applicant has filed thes#s rejoinder on 19,5.92.

The.pleadings,ate therefore complete. Hence list ths

case for final hearing befor the Bench on 26.6.92.
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